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IN THE CENTRAL ADMINISTRAT_IVE TRIBUNAL
' JAIPUR BENCH :

Jaipur, this the 28th August, 2008

;

CORAM:

HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON’BLE MR. B.L. KHA"'RI ADF’.’L’\'ESTRA"'I\:’E MEMBER -

, ORIGINAL APPLICATICN NO. 19’4/2008

WITH

wixsc Ap'pucm':zow NO. 280/2008

Mano; Kumar Suwai son of Shii Kalu Ram Suwal. Presently

working as Group ‘D" Casual quour in the office of Chief
Commtssroner Customs and Central Excise, laipur - I, Revenue

Buitding, Statue Circle, Jaipur.

| (By Advocate : Mr. P.N. Jatti).

R .Applicant
VERSUS

1. Union of India through the Secretary (Revenue) Ministry of
Finance, Vittya Bhavian, New Delhi. ‘ .

2. The Chief Co*nmz:,s;oneg . Central Excise and Customs
Defjarfment Goverrmem of md-a Statue Circle; .?a.qu

: ..-.Respondents

~ (By. Advocate: Mr. Kunal RaWat, 'Sr.,Standmg C,odnse!)_'

«l .

GRIGINAL APPLICATTON NO 195/2@08 :
S WETR
MISC APPLICATION ND._ 278/21’398

Ram Lail Bhati son of Shri Narain ial Bhati. Pi eseq*riy working as
Group ‘D’ Casual Labour in the office of Chief Lomnimissioner,
.Customs and Central Excise, Jamur -~ L, Revenue Buudmg Statue

Cirche, Jaipur. ' o : ‘ R

(By Advocate : Mr. P.N. Jatti)

R Apbpiicant
., VERSUS . \ <

'1 Umon of Indla throuah the Secretary (Revenue) Mmmtrv of

'Fmam.e V.ttya Bhawan, "%».—.w Delhi.

"



S

)

2. Tﬁé Chien‘ Commiséiori.er Centrél,Excise‘ and Cu’stom-s'
Department, Gwemment of India, St atue C'ude Jaipur. ‘

...R‘espondents-

(By:.Advocate: Mr. Hemant Mathur)

ORIGINAL APPLICATION NOG. 197/2008

| WITH
MISC. APPLICATION NOC. 28272008

- Ved Prakash Sharma son of Shri Ramavtar Sharma. Presently
- working as Group ‘D7 Casual Labour in the office of Chisf

Commissioner, Customs and Central Excise, Jaipur - I, Revenue

. Building, Statue Cirdie, Jalpur.

_ (By Advocate : Mr. P.N. Jatti)

..... Appiicant
- VERSU

1 Union of India through the Secretary (Revenue) Ministry of
Finance, Vittya Bhawan, New Deini. ' . - .

2 The Chief Comimissioner, Central Excise and  Cusioms
Departiment, Gwermren‘ oF India, Statue Ciicls, Jafpur

. .Respondents

(By Advo;ate:_iMr'. Kunal Rawaf, Sr.‘Standihg Counsel)

. ORIGINAL APPLICATION NG.218/2008

WETH

| MISC. APPLICATION NO. 276/2008

Sxta Ram Gur;ar son of Shri Dhanna Ram. Presendy working as
Group ‘D Casual Labour in the office of Chief Caommissionar, -

. Customs and Central Excise, Jaipur - I; Revenue Building, Statue

LR

Cirdig, Jan'put

{By Advocate : Mr. C.B. Sharma)

‘ ' ... Applicant -
"ERSUS -

1. Unxon of Tnd;a throuah the Secrei:arv (Revenum Ministry of .
Finance, Vittya Bhawan, New Delhi.

- 2. The~ Ch:ef Comm:ssaoner Central ijcise and Customs

Desar‘n*em, Govemn*en of ;rdm Statue Circle, Jaipur.



3. fhe Joint' Commissioner (Personnel"and Vigilance), Jéinur—l

Central Excise & Customs, Custom Cornrmissioner a’ze, New
Centra! Revenue Bu:iqu Statue Circle, Jaipur.. ST

...Respondents

. (By Advocate: Mr. Hemant Mathur)

ORIGINAL APPLICATION NO. 211[ 2008
‘ YEITH.

- MISC. APPLICATION NO. 281[2368

Ra;esh Kurnat son of Shri Naman Singh. Presently working as

Group D’ Casual Labour in the office of Chief Commissioner,
Customs and.Central Excise, Jalpur - 1, Revenue Burlqu Statue

Cirdle, Jafpur.

-

- (By Advocate : Mr. C.B. Sharma)

\

..... Apohca nt
VERSUS '

1 Umon of Indla throuah the Secretary (Revenue) Ministry of
Finance, Vittya Bhawan, New Delnd.

2 The Chief, Commass.me., Central Excisa and C stoms

uépal trent, Govermment of India, Statue Circlg, Jalpur.
3 The Joint- Commiissioner (Personnel and Vigilance), Jaipur-I,
Central Excise & Custorns, Customn Commissionerate, New
. Central Revenue Building, Statue. Circle, Jaipur.
..Respondents -

(By-Advotate:‘> Mr. Kunai.Réwat,_ Sr. Standing Counsel}’ »

ORIGINAL APPLICATION NO.571/2008

Madan Lal son of Shri Bhanwar Lal. Pfeseht!y working as Group

D’ Casual Labour in the office of Chief Cu*n"mss’m".er Customs

and Central Excise, Jaipur - I,  Revenue Bu.aqu Si.atue Circle,

' }Elpuf‘

{By Advocate : Mr. P.N. Jatti)

P Applicant .
- VERSUS

-1 Union of India t,h_rc':ugh the Secretary (Révenue) -Minis_try‘of

rinance, Vittya Bhawean, New Delhi.



o

: ._-2 The Chief Commissioner, Central ' Excise and Customs

Department, Government of India, Statue Circle, Jaipur.
...Reepondents
(By Advocate: Mr..D.C: Sharma)

:
i

‘.ORICINAL APPLICATION NO 215/2003

Babu Lal son of Shri Chlranu Lal. Presentiv working as Group ‘D’

Casual Labour in the office of Chief Commissioner, Customs ahd

_Central Excase Jatpur - I, Revenue Buiiding, Statue Carcle

Jaigur,
(By Advocate :. Mr. P.N. Jatti)

S, Apnhcant
; : VERSU
1 Union of India through the Secretary (Revenue) Mmistrv of
Finance, Vittya Bhawan, New Delhi. - . ,
2 The Chlef Commlssaoner Central Excise and Cu_stoms
: Depar‘ imieitt, Govermiment of India, Statue Cirdle, Jaipur.
...Respondents

(By Advocate: Mr. D.C. Sharma)

' ORDER (ORAL)

Bv this common order, we propose to dlspose of these these OAs

as common quest;on of fact«; is mvolved in these OAs.

2.

These OAs were fiiad by the applicants with the averments that

the respondents are ‘cond;ucting interview for the Group ‘D’ post of

Sepoy. The applicahts have not been issued call letter on the ground

that they are over age whereas the aophcants have served with the.

Department as Casual Labour and if that period :s exduded in that

event_uaiity they are not overages:

- 3.

Notice of these 'a.pplications were given' to the respondents. The

: resao*ldents havs f! ed thea. rep!y In the reo!v it has been, :ta;ed that

g

V.
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except applicant in OA No. 194/2008, ‘.Shrf At\’tanoj Kumar, all dth_er
candidates are over age. The applicants were permitted to appear in

the selection test provisionally by this Tribunal and the result of the

applicants was kept in sealed cover. The sealed cover was opened by

this Tribunal and it was. found that none of the appilicants have
~qualified the Screening test as thev have not secured 120 marks out of

200 which were cut off marks fixed by the respondents.

4, Accordingly, . it -was clarified viq‘é Tribunal’s order dated
'25.07.2008 that since the OAs of the applicants were confined only
with regard to appearing in the interview test/selection test for the
Group ‘D’ post of Sepoy and the issue regarding whether the
responhdents could have resorted to Screening test before conducting
the physical test as well as interview tast is not the issue in these OAS

as such this piea cannot be entertainad in these DAs.

5. In view of what has been statad above, w:e_aré of the view that
these present OAs have become infructuous. In case the appiicants are
aagrieved by the action of the respondants by resorting to screening
test before conducting ,Dhysi?:al test and interview, it will be open for
them to file substantive OA and dismissal of these OAs will not come in
their way to agitate this point in the substantive OAQ,- '

i
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8. With thesa observations, these OAs are disposad of with no

orcder as to costs.

7. In view of the order passad in the OAs, no order is required to

- )
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be nassed in the MA, which is aiso dispesad of accordingly.

(RATKNATADY - R o {M.1L. CHAUHAN)
MEMBER (A) ' | o MEMBER £3)

AHQ.



